
PAPERS LAID ON THE TABLE 

APPROACH TO FOURTH FIVE Y&AR PloAbI 
COLLECTION 01' STA'lIIITICil (CJ:N'I'RAL) 

AMENDMENT RULES 

THE PRIME MINISTER, MINIS-
TER. OF AUTOMIC ENERGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS 
(SHRIMATI INDIRA GANDHI): I 
beg to lay on the Table: 

(1) A copy of 'Approach to thc 
Fourth Five Year Plan [Ploc-
ed in Library. See No. LT-
2333/68). 

(2) A COPy of the Collection of 
StatistiCs (Central) Amend-' 
ment Rules, 1968 pub'ished In 
Notification No. SO. 2967 in' 
Gazette of India dated the 7th 
September, 1968, under sub-
Mection (3) of section 14 of 
the Collection of Statistics 
Act, 1953. [Placed in Library. 
See No. LT-2334/68J. 

lUZ hI'S. 
TRANSFER FROM JAIL AND RE-

LEASE OF Ml:MBER 
(Shrl Madhu Lim4t1e) 

MR. SPEAKER: I have to Inform 
the Hou~ that I have received the fol-
lowing two communication. dated the 
211th and 26th November, 1968, res-
pectively, from the Si.Q)erlntendent, 
.Central Jail. New Delhl:-

1. "I have the honour to inform 
you that Shrl Madhu Llmaye, 
Member, Lok Sabha, hu been 
admitted III th18 )all, the 2Srd 
November, 1968, on transfer 
from Patlla Central Jail 
(Bihar) ad wtll be produ-
ced In the Supreme Court of 
India. New Delhi, on the 211th 
November. 1168. 

may further add that he will 
allo be produee4 In the Court 
of Sub-Dlvislonal Maa1atrate, 
Saddar Monghyr, on the 28th 
November, 11188, in cue Uta. 
1511107-117 (3) Cr. P. C. In 

, 
relponae to endor~ent 

dated the ~h November, 
1968, recorded by the ,aid 
Court at the back of the war-
rant for Intermediate Custody 
(Section 344 of the Criminal 
Procedure Code),". 

2. "I haVe the honour to 'inform 
you that Shri Madhu Limaye, 
Lok Sabha, WB9 produced in 
the Supreme Court of India. 
New Delhi. on the 25th Nov-
ember, 1968 and was re:eued 
by the order of the Supreme 
Court of India, New Delhi. 
the same day.". 

SHR! NATH PAl (Rajapur) We 
would like to raise one important 
point. If I have understood you clearly. 
you h'ilve read out from the letter and 
stated that the communications are 
from the Superintendent. Central Jail. 
New Delhi. and are to the efl'ect that 
Shri Madhu Limage had been brought 
to that Jail on the 23rd November. 
1968. Today is the 27th November. 
1968. [know how the post oftlce is 
runctioning. May I know it takes so 
long for this basic communication 
(which la under OUr laws to be imme-
diately communicated to you) to 
reach you? Why is there thi, kind of 
apathy and indifl'erence? This Is 
something very s('rious. We would 
like you to ,et an explanation. This 
is not the f\.rst time that we have 
raised this matter. 

MR. sPEAKER: We received the 
communication yesterday evenine. I 
think that In tbe cale of the flm com-
munication there WBI delay, but the 
second communication about hi. re-
Ie ....... 

SHRI NATH PAl: I aIft railinl the 
question of delay in relard to the 
first one. 

MR. SPEAKER: Accordlne to what 
they 18Y, the tr8D8fer Wei made on 
the IIrd November. W. ~ bave 
to verity when he reached here BDd 


